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AND COOPER.AtlON IN TIIB I, •• dard CAN to printe partite and 
MINISTa Y Of AORICULTUI\E (SRRI' esplore the poasibilities of aale to OO\l"ro-
VOOBNDltA MAK WANA) : (.) Iltd ment industrial iouttutionl. 
(~). Tbe 'StatemeD'I .... D below_ .... 

St.t ..... 

(a) and (b). While tbft'e are flQ 

autbentic reporte about the cl ....... tine use 
of tub-standard C.I~ium Ammoaium 
Nitrate .lORd by tbe food Corporation 
or India in its lodoWD. ror m.ktDl tbe 
explOlives but tMre hal been a pre .. 
report in tbe ·HindultaD Time. dated 
4.2 .. 1987 reaardiol lbo. use of ferUllsetl to 
make abc explosivc •. 

Sale, price and q_lit, of r~rtililefl are 
rClulaled throuah Ferailiser (Control) 
Order. J985, which bal ~D luued under 
tb. Essential Comm.odttie. Ac:t. 1955. 
Clause 23 of tbe said Order provicift for 
dit.,m.a I of non .. 5tanda,d rertilite'n to 
are not .old to tbe rarmers, who abouJd 
set quality fer d Utter. can be sold 
on.1)' to manttf'aetures of ullxtures 
of fertilisen or special mhctura of 
fertnisers or rcseareb farml or Gove-romeot 
or Universities or such bodies. 

Alain &ander Clause 2S of tbe Or~r. 
no penon "ball except with tbe perminioo 
of Central OoveromeDt aDd subject to 
such terolS and conditions .s. may be 
iftlposed by abe OOye~Dt. sell or use 
fertilisen fOt purpoaes otlIer cba.· fertili .... 
tiOD of 50lla and increuina productivity 
of crops. The priaf of fertilisers permitted 
for _Ie for industrial purposea thai' be on 
DO profit no 1011 basil. 

Tbe Slato Governmenta, wbo bave been 
delea.lcd tbe powerl 10 ~urorce the 
Fo,tiliser (Control) Or'" in tbe Slate, ba" 
beeR asked ttl keep a atriet viail OD tbe 
unautborised divenioo or rertiliH' for 
iodllltrial purposes IDd to take leasl actioo 
... ioal tbe offooder •. 

Tho DCWI item wbicb Ippeand . fa the 
Hindus,an Times dated 4.2.1987 , •• ,dID, 
use of fertiH.en to make exJJiOlivn ••• 
also broulhl to t,be DOtice of the State 
Government ... witb • view tD cnluriq tbat 
r,rtill .. ,. arc Dot uacd for aD), COII'tG\Or .. 
cial purpose unless .peciftcatly permitted. 

Tho FOod Corporation of ladia baa 
al.o beoD .aked &0 atop tbe .10 of lub. 

['T,tlnd all 0"] 

SHR) AKHTAR HASAN: Mr. 
Speaker., Sir, ~ub-slandal'd fertilisers fetch 
a aood price in tbe market but sometimes 
these are sold 10 tbe '.rmers also. Tbe 
faf,mtrs pay ,be full priCe but tbe 
.•• ricultural output is Jess. Will the bon. 
Minister kindly stop the production of 
lub-standard fertilisers 1 Jf this cannot 
be don~ win the Government ensure that 
.o,ha' tbe production safeguard the intereat . 
of farmers. Non-standerd fertiUtel'l 
sub-standard fertilisers is good and the 
rarmen are benefited and tbe nation 
also makes prOlrt"ss. 

.. 
SHRI YOGENDRA MAK WANA : 

Sir. there is a pfovis1on under Fertilizer 
Control Order 1985. as to bow it should be 
disposed of aod it should not be g'iven to 
tbe farmers for usc. Jf aoybody is &ellina 
to tbe farmen, then it because an offence 
under the Essential COlnmodiHcs Act under 
Ihis Order it"". So. the farmers are pro­
tected aBainst Cbe sub standard 
fcrrtlizers. 

G."ellae, ror Selfctlon or Beae8daries 
uetter IRDP 

·"1. SHRI AJOY BISWAst 
SHRIMATI JAYANTI PAT~ 
NAIK: 

Will the Minister of AOR ICULTURB 
be plea~d to state : 

(a) the alloCation for implemeluation 
or the Integrated Rural Development Pro­
lramme durina 1987-88; 

(b) tbe Dumber of families proposed 
to be covered under IRDP dUrioS 
1987·88; 

(c) wbetber Government have issued 
any guidelines to the States felr selection 
of the beGeBeiaries; and 

(d) if 80, the .tan. thereof? 
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Tt:{B MINISrSR·OP SfATa IN THB 
DBPAR.TMENT Of RURAL DBVBLOP· 
MSNf IN THB MIN1SfRY Of AGRI· 
CUL TURS (SURf . RAMANAND 
YADAV) : (a) 'to (d). A statement is 
liveD below. 

Sf.feme.t 

The Central sbare. of atlocstioo for 
IRDP is R,. 3~O.OO crorcs. Tbis io· 
elude" Rs. 308.14 Crl)fCS for tbe prolramroe 
and Ri 1.86 croce for Mooitotioa CcII 
and R~,earch and Bvalultion Studies etc. 
The total allo:ation. iocludiol tbe Scale 
abare for IRDP is R,. 613.64 erores. It i. 
proposod to assist RI_ 39.11 lakh families . 
durin, 1987 .. 88. 

The guidelines issued for selection of 
beneficiaries duriol tbe Sixth Plan cooti~ 
DUet. In order (0 id~ot"y the eliatble 
beneficiarje" tbe DRDAs ate to carry out 
6rst or aU houSebold surveys. The survoyed 
families should be cateaoriaed ioto ) II &rOUPS 
I.e. Income upto Rs.· 226.5, 2266 -3500 and 
RI. 3501-4800 Thereafter tbe foUowinl 
procedure should be adopted for 
eelectioD 

en 

(ii) 

(iii) 

The lisl of lbe poorest of tbe 
poor ramilies sbould be prepared 
by the VLW /Block statY. 

The said list .hould. tben, be 
placed fos: approval in the 
m~etiol 0' the Village Assembly 
(Gram Sabba). Thi, meeuoa 
sbould be called by tbe Block 
Development Officer. 

Tbe Villale Assembly should be 
attended by tbe local people, 
non-officials, block officers and 
bank officers, prominent volun­
tary action group, etc.. should 
and be associated with tbae 
mectiols. 

(iv) Tbe list of tbe benefiel.rie. 
finally selected io tbts Villaae 
Assembly should be displayed 
on the notice board 'of tbe villaae 
pancbayat and tbe block oflJce. 
I n case any di.pute I, raitcd 
re,ardiog ao)' name in the 80al 
list. it should be decided by tbe 
Project Director. District R.ural 
Development AIODCY in contul­
Cltl04 wltb tbo Bbo. 

SHRI AJOY BlSWAS: Sir. it is said 
tbac banks are lakina ·more tban ono year 
to .aoctioo tho assisfance 10 the beneft· 
ciaries after hlYioa received the application. 
Tbere are also instances Ibat al)plications 
are beiDI reJ~ted by tbe bank au.horit'es 
on Himsy aroutlds and .be beneficiaries of 
'·be IRDP are being hara4lsed. My question 
is. wbea.ber tSe O"vernmeot bave" any plan 
to simplify tbe present procedure so that 
the beneficiaries ~ the I R 0 P can get loa ns 
in a very e •• y way from. tbe banks 1 

(TrQlUldtlOllj 

SHRI RAMANAND YADAV: Mr. 
Speaker. Si't jt is true Ibat various agencies 
are enPeed in tbe work of fieiecl;ng the 
beneficiariea and this result' in delay. The 
aaencica involved in this work are Vt w. 
Block Officers and tbe financial. institutions 
of the banks. The banks play a rn"jor .ole 
10 U. However. it bal been Doticed thai 
VLW prepares the Ii.t by selecting Ihe 
beoeficiariOl .rbilr.rily and in,,)ud~s the 
Dames or tbose persona who lire nol clt"ibJe 
under tbe JRDP. We have issued certain 
guideliuc. accordiDI to which 'lLW and block 
development officers sbould first pre-pare a 
list or tbe" beneficiaries arter due survey 
and tbe Hst sbould be submitted 10 the Gram 
Sabha for it. approval. This m~'i"s should 
be attended by the baDk officen, veterinalY 
oOicerl, bl,oct development officers and-' 
other coocerocd aaencie!. The list or bene­
ficiaries finally 'pproVf'd by Gram Solbha 
aboutd be displayed on tbe noatce board of 
the Oram Pancbayaf, block development 
office and district 4.levelopment ,oflke which 
is under the District Rural [kveloptn~nt 
Aaency. Thi. order should be implt:''llented 
at tbe earliest. We bave instructed the Stale 
Governmeat to implement iI. So rar as Ibe 
Don-cooper.tioo or tbe banks is concern~d. 
I think tbe), aro not .8 uncooperative as you 
are I'a'io.. So far u tbe financial in.sli. 
lution. are concerned, we ,ball deftnhely 
h"ld an enquiry. It hit .110 b«n said that 
Icrutiny or applicationl should be over 
witbin two or three month. so that loanl 
could be .ranced at the earliest. 

SHRI AJOY. BlSWAS: Under the 
preaeot Icbeme, ac:tually the beneficiaries 
ba.c DO eholgc 10 tile purcbaac o~ tbe' prO· 
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ducts. My questioo it "betber tbe GOY.rD­
ment bave laY proposal to cblop thO 

, present icbeme and "introduce I new ecbeme 
which' would livt) nece •• ,,, , .. dom -to tb. 
beodiciarie. to purchase tbe product.' of 
their cboice. Would the GoverDm,aI' 
introduce Iny ICbecDe 10 Ii" cub to tbe 
beoe6ciaries' ' 

,7'o";./allalt) 

SHRI RAMANAND YADAV: Before 
prew idin. tbe asset. to tbe beneftciaries it bal 
10 be seen wbetber abey are viable lad ebe .. 
produ~lioD from them caD be 1010 io tbe 
",cal market. and also -bother the necee .. ry 
infralitJucture ia available. All tbi. can be 
examined only by an export. Tbose who 
know how tbe marketina .ystem fuoctioos 
.•. ( I" Ie ""plions) 

RAO BlkENDRA SINGH: Hi. sup.. 
pJem~nr.ry is Ihlt .be beoeftcia,., should 
have the choice to purcbl1e tbe productl 
and he sbould Dot depend on tbe bank 
." . (Interruptions) 

SHRI RAMANAND YADAV: Sbri 
RdO is quite f'abt. But the question is of 
.he marketability of tbe products, and tho 
availriliHty of the required infrastructure. 
Wb~n these are created.. ooly tbea we can 
provide the assets. It is true tha' the beoe­
flela rits are cold about tbe market potential 
of the a'lels and then tbty art to select 
t1)tir it('ms. It is important tbat tbe experta 
should advise them reaardina tbe viability 
or th~ Utets as to whether tbe necessary 
infr;,uuclure is availablc. whether milk. 
chairs etc. can be sold, wbether some new 
machinery can be prodU«'d and wbclbtr 
c.:-:i repair or repair of lome other parta 
cln he undtrtaken. We provide finance to 
.n types of ~ople. 'Bu. the beneficiaries 
are advised by experts onl,. • 

, {Ellllis"l 

SHRt AJOY BISWAS :" would like to 
know whetber you will chinle fbal nst. 10 
the pre-.ent scbeme, ooly. little List· i. 
presented to the bene6clary and be purc:bate. 
rr.om that List. The be~ftci.rlet bave DO 

choice. I would like t~ know whetber tbat 
schenlC' will be chanatd. 

( rl'"",/alloltl 

SBRf RA~1ANAND VADAV: Thl' is 
",ht. Accoldhlf to tbe rcpo.. r~~ir'd b, 

_ tbe beae&ciaric. .till bave tbe riaht to 
lliect tbeir llieti. But tbo authorities allO 
adv. them about tbe Jocati on ()f tbe 
varioua market. and .about the selection .of 
tbe lbarket. 

SHRI BHAGWAT lHA AZAD; I 
would like to koow from you whether a 
farmer tooM better about a buff.loe or tbo 
A nimal Husbandry Inspector. J would like 
to know who ia aD exppert OD this. 

PROP. MADHU DANDAVATE: Tbe 
bUfl'al0 is ~&pecled to be aD expert! 

(Tnuultlllo" 1 

MR.. SPEAKER : 10 tbi, case inteJli· 
aence will be Iubiervieo. to Ii". 

SHRI PRATAP BHANU SHARMA 
_ I waot to ,ubmit tbat it ia a very important 
issue and al such balf-an-bour discussion 
should be allowed. 

(£".11,,,) 

SHRIMATI JAYANTI PATNAIK: A 
recent studies made by tbe Central Govern­
men' in different Slatea bas indicated lbat 
io 80me Slates tbe bent6cWies blve bteo 
lC~cCed from .be lowe.t tDCome groups and 
in maoy atatOi. hiaber income ,roup! 0' 
compare. ivel,. more affluent income l(\lel 
aroups of the rural poor bave beeD aelect~d. 

f,,((j\ 

Our lotentioD i. 10 benefit tile poor 
preferably lbe poorest of tbe poor. The 
boo. Mini.ter .ha •• aid in his reply tbat tbe 
DRDAs are to carry ,out tbe hOUSf'bold 
lurveys. The Survey should be catcloriaed 
ioto tbree income Iroupa. The income 
,roups 01 RS t 4.800/m8Y firs I be jncJudt~ 
in tbe beneficiary list of IRDP. fn spite of 
various proceSftI for ,abe list prtparfd by 
VLW /Block SI.fF and approved by Gram 
Sabba. My point is we should belp the 
pGOrnt or tbe pOOr first I would like to 
"DOW -betber tbe Ooverumeut is coDsiderinl 
loweriol the annUli income limit or tbe 
benefiel.rits undt,r JRDP so that compara .. 
tively the poorer pt!'ple would ~nefi;t • 
~or.. . '; 

. Secondly. under the IRDP Scbeme. 30% 

~no~.rl.. .tlout" '" "~lD~D •• per tile. ~ 
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p:.·lines of tile Central GovorollMOt. But 
the tarlce taa. not reached ia tbo actu.al 
field •. 

May I know wbat is the percentile of 
womA of IRDP beneficiaries. Tbe major 
part of the work of IRDP is beiD' dODO by 
womenfolk even tbouah the beneficiaries Ife 

me~. Why are the WODl4:D Dot IClooted as 
tho beoeficiaries also ? if tbere is ny ~. 
traint. whae steps are taken to remove 
tbem ? 

(Tralfl/at/Olll 

SHRI RAMA~AND YADAV : Accord­
iDa to the concurrent evalutation report, 
78 per cent beneficiaries were in the anDu,al 
income bracket of Rs~ 3SOO. This is our 
acbievemen t. Now the limit bal been 
raised to Rs. 6,400. However, there is • 
second layer witb RI. 4,800 a' the limit 
and setectioo is made below this income 
limit. Tbe other annual brackets are RI. 1 
to Its. 222~ aod Rs. 226S 10 Rt. 353' 
from among whom seltctions are made. 
AccordioM 10 our CODcurrent tva\uatioQ 
rt-po·rt. 78 rer cent or tbe beneficiaries arc 
selected from amoDg the poor people. The 
annua1 income of only S per cent bene· 
ficiaries. accordin~ to 't'le evaluation. is 
between Rs. 4800 and Rs. 6400. 

,t 

WRITTEN ANSWERS TO QWESTIONS 

[I!n g n, II I 
Floor Price rel' COCoDut In tear •• taka 

4169. SHRI V. KRISHNA RAO: 
Win t~e Minister of AGRICULTURE be 

• p'eased ro state : 

(a) whether tbere ·'s a demand (or 
fi~ing a 800r pr;ce for coconut in Karnataka 
State; and 

(b) if so. the reaction of Union 
Government thereto? 

THE MINISTER OF A<;JRICULTURE 
(OR. G,S. DHlLLONt: (a) ~qd ~b). 

Gown_at "'II .'tcdWNI. numbtr or ra­
p ...... tiOlll frOlll .arJoua source. for 8a'D, 
• .ppore prico lor COCOIlut (copra). 'Some 
aocoaut .,owen from Karaatua allO re­
presented to OOYOJ'DJDlat Co take stcps to 
ioCrease dle price of 'tb,nr produce. This 

. repreteOt.tioa wu received ja 
October. 1985. 

Government haYe decided to fil tbe 
.upport prieD. for COCOD,," (cop.a) 00 • 

rc,ular basis, U iD tbe ca. 0( tnljor 
aaricultural commoditJea. 

·112. SHit MURLI DEORA: Will 
the Minister of LABOUR be pleued to 
l'lle : 

(a) I,be IOtal DUmber of unemployed 
araduatea aad oaber .... ittered wi. b employ­
ment escbaoaa 10 'he couo.,., al tbe end of 
June. 1986; 

(b) tM potcent.., or uoempl()yed perlOOI 
who have been prov4dod clnploym.ot by 
tbe employment acbafIICS durin, the last 
three yea,., aad 

(c) tbe number 0·' untmploy~d penon, 
ettim •• td to be on the role o( the Employ­
ment ~xcbanles at the end of the Stventb 
Five Yelr Plao 1 

THE MINISiiER OF STATE OF~ THE 
MINISTRY OF LABOUR (StiRf P.A. 
SANOMA): (a) Tbe number of ,raduates 
(iocludiol POlt·8r.4u.tes) and other job­
seckers, ali" of whom are nor n~ssariJ)' 
unemployed. who Were 00 'he I"'e reailter 
of~mp'oy'_nt eldlaoae:. IS OIl 30 6, 1986 
wil 26.0 and 2~2.l I.kbs' respectively. 

,(b) BmpioymODt SIchuan .re oaly 
one amoapa IIver,J .,encles tbrouah which 
.placelNlM' 0( .nemp,o,ed penoo, are 
male. The percea •••• of ptacesoent. m,adc 
by .b. Employment BxchaDIH to "he 
n~mber of perlons relistc,red with them 
year-wise durin, the laM three year. 11 a. 
roilowl : 


